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Bhatinda suggesting that the crossing
shw!d take place at ‘Budhlada Rail-
way *Ststion, and’

- (@) if go, steps being taken to meet
this demand?

"THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) 346Dn Firoz-
pur-Jind Passenger and 23Up Janata
Express are scheduled to cross at
Mansa around 19,15 hours. However,
in case of late running of 23Up, the
cmsslng of these trains take place at
Narindrapura.

(b) Narindrapura station is a small

roadside station provided with electri-
city on Bhantinda-Jakhal section. No
case,of harassment or threatening to
passengers has been reported.

(c) and (d) The question of shift-
ing the crossing of 346Dn and 23Up to
Budhlada has been examined but mot
found feasible with the present sche-
duleg as this will result in'deceléra-
tion of "23Up Express and consequent
later arrival at' Firozpur by about 45
minuteg which is not desirable.

Poor beget more Children jn Rural
. N a l' :

6878, SHRI K. S. VEERABHA-
DRAPPA: Will the Minister of
HEALTH AND FAMILY WELFARE
he p&uaed to‘ stnte '

(a) whether Government have stu-
died thé - circumstances - why do the
poor, partieulurdy -im - sursl aress,

. bepat ore. chﬂ.dren

(b‘ 'hether it u a fact that'middlq

of the poor in Bombay, however is
hight o

* THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
-2~y (@) No particular sfudy has
been carried out at National level by
the Government of India to study the
circumstances responsible for the poor
begetting more children,

(b) Adequste data are not available
to establish this fact.

(¢) No information ig availlﬂe on
the contrlbutiqn of children ' to the
family income of the poor in rural"

areas. As such it is not pocsible to
oﬂ!er commerits.

Rules for making L.D.C. Quasi:-
Pmnent/l’_emneut

6879. SHRI K, LAKKAPPA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased. ta state:

(a} whether there are rules to the
effect that Clerks in the Céentral Govs
ernment service have to be declared
quasi-permanent/permenent after
"vt;mpieung ‘2 years saﬁﬁaetory sep.

ce;

(b) whether there are gtaff mem
working under the Ministry of eatth
and Family Weltare who Kave npt been
declared quasi-permanent/pennanent
despite the fact that they have . put (tl
more than 5 years service;

(c) it s0, the number of such persons
and reasons’ for npt declaring. them,

quasz-pennnnent/penmnent

(d)bymhattlmtha:rmnkﬂyto

.becom-mod,

(o) it not, the mmm
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